
IN THE central A0[1IMISTRaTIUE TRIBUNAL

principal bench

NBJ DELHI.
^ I 1

O.A. 158/93

. ijith

O.A, 25 78/92

Date of decision 11-10-1996

Hon'bls Smt.Lakshmi Suaminathan, flembsr (D)

OA 158/93

1, 5hri Subash Chugh §;/o
3h,Bhaguan Oass Chugh
ijorking as <3enior Cl-rk

R/o ai/34-B,LIG Flats,
Pitampura, Dalhi-110034

2, Srat.Rakha Arora u/o
3hri Y. P. Arora
r/o 98, Ram Nagar, Delhi-51

3, Smt.Parv/aon 3harma u/o
3h, C,\/,3harma
r/o H,No,184, Sector-22
Faridabad Toun

4, Smt.Renu Bala u/o
3hri Ashok 3oni
^/o C/II £,Railway Colony,
Lajpat Nagar, Nau Dalhi,

5, Smt.Chanchal Nayyar g/o
3hri Rajender Nayyar
193, Rampuri, Ghaziabad(up)

6, Smt.Rita Chopra u/o
Shri Vijay Chopra *
£-285, Nag flandir Rd. ,
Shasbri Nagar, Oalhi.

(By Advocate Shri S.K.Sauhney ) .. Applicants

1, Union of India through
General flanagar, N.R,
Baroda House, Neu Delhi,

2, Deputy Chief Personnel Officor,
Northern Railuay, Baroda House, N/Oelhi

(By Advocate Shri B.K.Aggarual )

OA- 26 78/9 2_

1. Shri e.K.Saini, s/o Sh,
Burner Chand 3aini,
r/o 8/13, Railuay Colony,
Kishanganj, Oa;Lhi,

... Respondent s



Shri Pradip Kumar Mishra (\ ^ j
s/o 3h.Hari Nandan nishta l\ /
r/o 8/l3, Hail way Colony, V_/
Kishanganj, Delhi.

3h. o»K. j harm a s/o Sh.B, H.-Sharma
H/0 187, Sunlight colony,N/aelhi,

Smt.Uijay Laxmi Plahajian
u/o Sh.Subhash Wahajan
R/O iiiZ -20 Gali No, 10, Krishnapurx,
T.Nagar, Neu Dalhi.

Smt, Anita Chopra u/o Sh.Naresh Chopra
R/o 3/16, Nehru Nagar, Neu Delhi.

Smt. Renuka Sharma u/o Sh.Mubach Sharma
r/o 49/4655, Ragharpura, Karol Bagh,Neu Delhi.

Sh. Ajit Kumar Sinha s/o Sh.Hari Shankar Pd.
R/o r-364 F, S0ctor-12, Vijay Nagar,
Ghaziabad,

Sh.Dushyant Kumar s/o Sh.Aidal Singh
R/o No,891, Sunder Puri, Ghaziabadfup)

Sh.Virender Kumar Grover s/o Late Sh.
i^l.R, Graver,
R/o y2-54A, IRukherji Park, Neu Delhi,

Shri Kanial Narain s/o Late Sh.Ramysgga Pd,
R/o 363, Bal Hukand Ehand, Giri Naoar.
Neu Delhi-19 ^ '

Sh, Satish Kumar Madan s/o Sh.S.R, Pladan
R/o 396, Bhola Nath Nagar, Shahdara, Delhi,

Shri riadhuri Nainugni u/o Sh.Ramesh Chander
R/o 12/2A, Double Storey, Prem Nagar, Neu Delhi

Smt.Oeepika Biblani u/o 3h,0, P.Biblani
R/o 33/207, Vikram Vihar, Lajpat Nagar-Il/,
Neu Delhi,

Sh, Uishafnbher Dgyal s/o Sh.Klohan Lai Srivastava
R/o 'J1 , 1247, Nan gal Rai, Neu Delhi,

Sh.riukesh Kumar s/o Sh.Kanhiya Lai
r/o B-101, Amar Colony, Lajpat Nagar,
Neu Delhi.

Smr, Raman Dahi u/o Sh.A.K.'Jahi
R/o B-2/97, Oanak Puri, Neu Delhi.

Smt.Sunita Sharma u/o Sh.Chandra Ban Sharma
R/o OSB^Railuay Colony, Lajpat Nagar, Neu Delhi,

Smt,Kir an Halhotra u/o Sh. A. K,n alho tr a
R/o H-9, Flalka Ganj, Delhi,

ns Indu Nayyar d/o Sh,S,L,Nayyar
yo 7/7, Railuay Colony, Delhi, Kishanganj,
Delhi,



AuMfeX- -'k'
cy

-z^Zffli,

/

20* Silt, Poonaii Gupta w/o Sh.Vipin Hohan >
r/o C-I7f yaat Vinod Nagar, Oelhi-92

21, Sh.Verindsr Singh Ahluualia,s/QSh.(*l,B.Lai,
nS-l/1 7,7ikas PurijNsu Delhi,

(By advocate Shxi S,K.Sauhney )
,,, Aptllcenta

Union of Indie throuoh
General nanager(N,R,},
BafoUa House, Nau Delhi,

(By Advocate Shri Rajeev Banaal )

,,,• Raapondant

(Non*ble Sat.Lakahai Suaminathan, Renbar (3) .

Heard

2, Learned counsel for both the parties aubnit that

these two caeea are fully covered by the judgment of the

Hon*ble Supreme Court in Set« Anuradha Rukherjee k Drs Vs,

U,0,I, & Ore in S,L,P, Civil Appeal No, 4265/96 decided

on 12,3,1996 uhich has been implemented by the respondents

in the Case of Smt, Art! Riahra in the notice dated

31,7,96 (copy of this order is placed on record)^ Shri

B,K,Aggarual« learned counsel for the respondents has als>Q

filed letter dated 9,10,1996 uritten by the respondents

in which it is stated that the case of the applicant^^n
0,A 158/93 is fully covered by the decision/judgment of\

the Hon*ble Supreme Court dated 12,3,1996,

3, The grievance of the applicants is that they obRlild

be given proforma promotion ae Sr.Clerk from 1^,i9B0 with

conaequential benefits^ from the date they ware actually

promoted in terms of the restructuring of the Rinisterial

Cadre vide order of the respondents dated 18,6,i981 and

31,7,1981 (Ann, A,4 and Ann,A-5),



On pertJBal of tho rscorda in thoam->4:uo cases and

after he^^ing the learned counsel for the parties, it is

seen that the reliefs clained by the applicants in these

two Cases are covered by the judgaent of the Hon*ble

supreme Court in Set, Anuradha nukharjee & Ors(Supra)«

^t is seen that these tuo ord rs have also baen dealt

uith^the said judgment of the SuprsHe Court and the Court

has held as follousS-

" All in-service Graduate clerks,(Grade-II)
appointed in Grade I scale would get only pro
forma promotion asGrade I clerks from Oct.,1,1980
without any monetary benefits except for the
purpose of pension. They are entitled to emoluments
with effectfrom the date they actually took over
the charge. It would be available for Oomputation
of pensionary benefits. The inter-se-seniority
would be asper para 302 i,e,, the date of seniority
in the grade is the date of appointment to a post
in that grade. The grant of higher pay, as a rule,
does not confer seniority above the existing
incumbents regularly appointed to the post Among
direct recruits and promotaes, the date of joinxng.
The working post is th^ date for the direct
recruits and date of regular promotion, after com
pletion of the process to order promotion is the
date for the promotees, Inter-se-senioritv is
alternative, i,a. promotes first andddirect reauit
would be below him and the same would continue
in the order of merit in the respective lists and
the roster maintained oy the Railway Administration,
In other words promotes would be senior to direct
recDuits, "

5. In view of the above, OA 158/93 and 2678/92

allowed to the extent that the relief granted to similarly

situated persons be also extended to the applicants in these

OAs, The respondents are, therefore, directed to take

necessary action within a period of three months from the

date of receipt of a copy of this order.

costs.

C.As, are disposed of as above. No order as to

•

(3mt,Lakshmi Swaminathan)
Member (3)


